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ORDER

We have heard the learned counsel for

the petitioners and

respondents, NTPC and PGCIL and the representative of NHPC.

2. During the hearing, the learned counsel for NTPC submitted that the

implementation plan for regulation of power supply to the petitioners was

issued for non-maintenance of the payment security mechanism as per the

provisions of the Power Purchase Agreement and not for payment of the

outstanding dues.



3. Noting the above submission of the learned counsel for NTPC, we
further direct that the petitioners shall restore and maintain the required
payment security mechanism as per the provisions of the Power Purchase

Agreement forthwith, and not later than 16.1.2012.

4. Order in the petitions is reserved.
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